
IN THLi CdNIaAL ekDMINISTRATila TAIBIUNAL, 	
D 

ADDITIONAL Bc.i\CH AT ALLAHA.6AD 

g. 4 

Allahabad : Dated this :th clay of 
Februry, 	96 

Original Application No.1320 Ur 1995 

ALLAFAakD 

Px, 

hOnlbAe 	 verm., J.,41„  

Surenctra Nath 	 @eta) 

6ergent of the indian Air Force 

S/o Late ::;hri 

11/42 109, bal. Ka 6agh, Allahabad. 

(Applicant in person) 

Versus 

. . .Applicant 

	

1, 	The jnion of India, through the 

Chairman Railway board, 

Rail Bhawan, New uelhi. 

	

4. 	
The Chairman Rail ay BoarLi, 

hail bhawan, 

New Jeihi. 

The General Manager, 

Central Railway, 

BOMBAY '1. T. 

4. 	The Divisional Railway Manager, 

Central Railway, Jaoalpur. 

. . . . Responaents 
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ORDER 

1.3y 	51 e 1r. 5. 0 as r;uat  .2, A. M. 

The submissions made in this OA are totally  confused 

and it is difficult to make out precisely what the applicant's 

grievance is. However, it appears that the applicant was 

suspended w. e. f. 15-11-1986 but he was not paid subsistence 

allowance between 11-11-1966 and 31-1-1967. 	It appears that 

he was again susp ended subsequently, and it remained in 

force till November, 1995 when the present application was 

filed. 	It is at at ed that the earlier order of suspension 

was revoked and, therefore, he was 	entitled to arrears 

f salary  witdrciri' 15-11-1966 and October, 1987. 	
It appears 

t hat the applicant seeks relief of payment of arrears of 

salary  during this period and also the subsistence allowance 

bet ween N!overnber, 1997 till date this c rise is decided. 

2. 	!then the case came up for admission we hear' the 

applic ant in person. He drew our attent ion t o an order 

dated 19-U-1997 (Ahnexu re- 1) by which the revocation of 

suspension was communicated  t t he applicant.  Th e applicant  

has also filed a Misc. Application enclosing an order dated 

15-2-1989 from wnic h it appears that he was remov ed from 

service after a DAR enquiry on charges of unauthorised 

absenc e from duty. 	It would, therefore, appear that the 

disc iplinary action initiated against the Petitioner in 

connection  with which he was placad under suspension, did ne 

t 

conclude t444it his exoneration. The applicant, therefore, 
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cannot claim any arrears of salary for the period of 

suspension. There is also no order by which the applicant 

was placed again under suspension. The ouest ion of 

payment of [suspension allowance for any subs eruent 

period of Suspension does not, therefor e, arise. 

3. 	The averments in the QA are wholly confused and 

do not make any c ale for our int erferenc e. The J.R. is, • 

therefore, dismiss ed in lirnine. 

flem er 	) 

Dube/ 


